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SUPREME COURT OF INDIA 
  

Union of India 

 

Vs. 

 

Rs. Sandhu 

  

C.A.No.1975 of 1998 

  

(S. N. Variava and H. K. Sema JJ.) 

 

17.03.2004 

 

ORDER 
  

1. This appeal has been filed under Article 136 of the Constitution of India against the 

Judgment dated 17th June 1997 passed by the National Consumer Disputes Redressal 

Commission. A preliminary objection is taken that against an order of the National 

Consumer Disputes Redressal Commission an appeal should have been filed under Section 

23 of the Consumer Protection Act. It was submitted that such an appeal would have to be 

filed within 30 days and if filed beyond 30 days, an application for condonation of delay 

would have to be made. It was submitted that the delay could only be condoned if sufficient 

cause was shown. It was submitted that in this case it has not been shown why the appeal 

could not have been filed within 30 days and no application for condonation of delay has 

been made. 

 

2. We see substance in the objection. An appeal should have been filed under Section 23 of 

the Consumer Protection Act. As no such appeal has been filed within 30 days as set out 

under Section 23 of the Consumer Protection Act, we see no reason. to entertain this Appeal 

under Article 136. We accordingly dismiss the appeal. We, however, leave the question of 

law open. 

  

 


